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Ref.No.: |- I‘)Qoo‘)/ (1;—//&)(/)7“—-//?/2"7-"- Date:zg)m,/rwp\
To, '

The Registrar,

National Green Tribunal,
Principal Bench,

New Delhi.

E-mail : judicial-ngt@gov.in

Sub.: Action Taken Report in_compliance of f the order dated 21.12.2021
assed by the Hon’ble National Green Tribunal, New Delhi in Original
Application No. 193/2021, RG Residency Apartment _Owner

Association Versus State of Uttar Pradesh & Ors.

Sir,

That in compliance of the order dated 21.12.2021 passed by the Hon’ble
National Green Tribunal, New Delhi in Original Application No. 193/2021, RG
Residency Apartment Owner Association Versus State of Uttar Pradesh & Ors.,
the Action Taken Report is annexed herewith and forwarded to you with the
request that the same may be placed before the Hon’ble Tribunal.

Therefore, the Action Taken Report is attached herewith for kind perusal and
necessary action please.

Yours Sincerely,

!
Chief énvéxﬁﬁm kel

Copy to:

1. Member Secretary, U. P. Pollution Control Board, Lucknow for information.

2. Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for
perusal and necessary action please.

3. Law Officer-I, U. P. Pollution Control Board, Lucknow for information.

4. Regional Officer, UPPCB, Noida.

(Vivek Roy)
M- 12 ¢, Ay @vs, M) TR, T.C.-12V, Vibhuti Khand, Gomti Nagar,
TGS — 226 010 Lucknow - 226 010
TN @ 0522—2720828, 2720831 Phone :0522-2720828, 2720831,
had : 0522—2720764, 2720676 Fax . 0522-2720764, 2720676
-3 : info@uppcb.com e-mail : info@uppcb.com
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REPORT IN COMPLIANCE OF

HON’BLE NATIONAL GREEN TRIBUNAL

ORDER DATED 21 December, 2021

IN

O. A. No.- 193/2021
RG RESIDENCY APARTMENT OWNER
ASSOCIATION
VS
STATE OF UTTAR PRADESH & ORS



Background

The issue pertains to non-functioning of sewage
treatment system at Group Housing Complex, R.G. Residency,
Sector 120, NOIDA resulting in untreated sewage being
discharged unscientifically to the detriment of the
environment. In view of above complaint, Hon’ble Tribunal
passed following orders on 6.8.2021:-

“..In view of above, we direct the State PCB, SEIAA, UP and CEO
NOIDA to look into the matter consistent with the directions already
issued and as per legal mandate and take remedial measures in
accordance with law to prevent violation of environmental norms as
well as fixing accountability for past violations. Member Secretary,
SEIAA, UP will act as nodal agency for coordination and compliance.
The said authorities may ascertain whether requisite EC/consents have
been granted and whether condition thereof are being met. If not,
remedial action be taken for compliance. In particular, functioning of
STP, meeting of standards and utilisation of treated sewage and manner

of disposal of treated effluents and solid waste may be looked into...”

The detailed joint report in compliance of the above stated
order was presented before Hon’ble NGT on 25 November,
2021 by nodal agency, SEIAA, UP.



Further the matter was heard on 21 .12.2021 by Hon’ble
Tribunal.

Hon’ble Tribunal passed following orders on Dated
21.12.2021: -

“. 6. Since the compensation assessed is not shown to
have been recovered nor the violations found of not making the
STP operational rectified, the State PCB needs to ensure
compliance and file a further action taken report within one
month. Adequacy of compensation also needs to be assessed
having regard to the cost of restitution, deterrence element
consistent with financial capacity as per judgments of the
Hon’ble Supreme Court inter alia in Goel Ganga Developers,
(2018)18 SCC 257. Similarly, the NOIDA Authority also needs to
take follow-up action of removing/demolishing illegal

construction in the green area and remedial action with

the project proponent to notice of these proceedings.

7. In view of rampant failures in compliances, the consent
process adopted by the State PCB needs to be reviewed for
better regulation of environmental norms. The Member
Secretary, State PCB may remain present in person on the next

date by video conferencing for interaction on the subject.”

Compliance and Action Taken Report

In compliance of the directions of Hon’ble Tribunal,
the copy of the proceedings as order of Hon’ble NGT dated
21.12.2021 was served to the project proponent. The copy of
the receiving as acknowledgment is attached as Annexure 1.

The said group housing complex, R.G. Residency, GH
02, Sector-120, Noida was inspected by UPPCB on dated



28.01.2022 and held discussion with the Secretary, AoA, as
representatives of Apartments owner Association (AoA) and
verified the status of installation and operation of Sewage
Treatment Plant. The Director of the project, as
representative of the project proponent was present along
with the Secretary of apartment owner association during
the inspection.

During inspection it has been informed that out of
proposed 10 towers, 08 have been constructed which
comprises of 1540 flats, out of these around 1320 are
inhabited. Sewage treatment plant was found installed on
site, the STP installed in the premises was found operational
during the inspection and treated sewage was being
discharged through Authority’s sewerage network which
leads to terminal STP based on SBR technology at Sector
123, NOIDA. Sample was collected from STP outlet discharge
and analyzed at NABL accredited laboratory of UPPCB. The
result received is conforming the discharge norms. The copy
of report is annexed as Annexure 2.

The Group Housing Society is operating without
Consent to operate (Air & Water) from UPPCB therefore a
notice was issued to the project proponent to obtain Consent
to Operate under provisions of water and air act. Consent to
operate is still not applied by the project proponent. Copy of
Notice issued is annexed as Annexure-3.

Earlier, in view of non-compliance with regards to
operation of sewage treatment plant and occupancy of flats

without obtaining requisite Consent to Operate (Air &



Water) from UPPCB, Environmental Compensation of Rs.
91,40,000/- was recommended against the project
proponent.

Further, as after the direction of Hon’ble NGT the

Environmental Compensation was reviewed and finally was

imposed as Rs 21,75,000.00 (Rupees Twenty One Crores

Seventy Five Lakhs Only) against the project proponent by
UPPCB. The copy of the letter is annexed as Annexure 4.

The copy of the Iletter of imposition of the
Environmental Compensation was delivered to the project
proponent in-person, the receiving of the said is annexed as
Annexure-5.

Further for recovery of imposed EC, letter has been
sent to District Magistrate, Gautam Buddha Nagar by UPPCB
to recover the amount as arrear of land revenue vide letter
dated 25.02.2022. A copy of the letter is annexed as
Annexure-6

Prosecution against the project proponent is filed in
the Hon’ble Special Court (Pollution) Lucknow, under
Section 43 and 44 of Water (Pollution Prevention and
Control) Act 1974 on dated 25.02.2022.

For better regulation of environmental norms and
management of Consent to Operate by Group Housing
Socities in Noida, a direction under Section 5 of Environment
(Protection) Act, 1986 has been issued to Chief Executive

Officer, Noida by UPPCB. A copy of the same is annexed as

-

Dated- 25-02-2022 (Praveen Kumar)

Regional Officer
UPPCB, Noida

Annexure-7.



Annexure-1

Item No. 02 (Court No. 1)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing) -

Original Application No. 193/2021
(I.A. No. 171/2021)

RG Residency Apartment Owner ot
Association Applican
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 21.12.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Ravi Prakash, Advocate

Respondent(s): Mr. Pradeep Misra & Mr. Daleep Dhyani, Advocates for UPPCB
Mr. Rachit Mittal, Advocate for NOIDA Authority

ORDER

1. Grievance in this application is against non-functioning of sewage
treatment system at Group Housing complex, R.G. Residency, Sector
120, Noida resulting in untreated sewage being discharged

unscientifically to the detriment of the environment.

2. Case of the applicant is that in the said group housing complex,
there are 1540 dwelling units. The Noida Authority granted occupancy
certificate for the same on 09.09.2015. The Project Proponent (PP) has
failed to comply with the environmental norms. The Noida Authority,
found several deficiencies and issued direction on 18.10.2019 requiring

the PP to take necessary measures for waste management, green areas
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Anﬂexure P

REGIONAL LABORATORYG 1A7

\ AD"U P: POLLU’I‘ION CONTROL BOARD
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" v et
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